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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE AT

CHENNAI

Appeal No. 74 of 2025

C. Kandasamy ...Appellant

-Vs-

State Impact Assessment Authority, Puducherry & Anr. ...Respondents

I, C. Kandasamy, S/o Chidabaram, residing at 160, Tsunami Nagar,

Karukalacherry, Karaikal- 609604, do solemnly affirm and sincerely state as

follows:

1. I am the Appellant and am aware of the facts and circumstances of the

case, and am competent to affirm this affidavit. I am filing the present

affidavit to bring into record certain additional information that are

necessary for the fair adjudication of the case.

2. I submit that the 2nd Respondent has begun construction work at the

project site. The photographs of the project site as on 08.01.2026,

09.01.2026 and 10.01.2026 are annexed as Annexure A-14.

3. I submit that the ongoing activity is entirely illegal as the impugned

clearance is in violation of the CRZ Notiflcation, 2011 and is vitiated by

conflict. It is submitted that unless the 2nd respondent is injuncted, they

will proceed to complete the proposed expansion and present a fait

accompli and severe costs would be incurred on account of public

expenditure. The balance of convenience is in favour of the grant of

interim orders as sought by the Appellant.
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AFFIDAVIT FILED BY THE APPELLANT
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It is humbly prayed that this Hon'ble Tribunal may be pleased to take this

affidavit on record and pass such orders as it deems flt, proper and necessary

in the interest of the case, and thus render justice.
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Solemnly affirmed before me at

\"-
Karaikal on this\4 day of January, 2026

And signed his name in my presence
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